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Computerisatioo of Trains 

5491. SHRI V. TULSIRAM: Will 
the Minister of RAILWAYS be pleased to 
state : 

(a) whetber there is a proposal under 
conSideration of Government to compulerise 
all tbe running trains including passen-
ger and goods; 

(b) if so, the extent to which such a 
system will be helpful in avoidmg/ detecting 
and 10Da delayed enquiries about tbe acci-
dents; 

(c) the time by which and on which 
zone tbis system is expected to be intro-
duced and particularly in Andhra Pradesh; 
aod 

(d) wbether a Committee has been 
set up in this regard, if so, the detalls 
theret)f ? 

THE MINlSTER Of STATE OF THE 
MINISTRY OF RAILWAYS (SHRI 
MADHAVRAO SCINDIA) : (8) and (b). 
A project bas been sancuoned by tbe 
Government to set up a computeriscd 
freight operations information system on 
tbe Railways. The sy,Cem will help 
improve operational etIklency, optimise 
utilisation of rolling stock and brinl about 
qualitative improvement in customer 
services. The s)stem wllI not, per se, be 
relevant from the point of view of avoidmgl 
detectiol or reportin, of accidents. 

(c) Tbe system will be introduced tirst 
00 tbe Northern Railway and will be 
gradually extendrd to other Zonal Railways 
thereafter. It is expected that tbe system 
will be implemented by December, 1993. 

(d) No Committee bas been set up in 
this reaard. 

Rail".,. Bonds 

5492. SHR) SUBHASH Y ADAV : 
SHRI DHARAM PAL SINGH 
MALIK: 
SHRI M. RAOHUMA REDDY: 

W III the Minister of RAIL WAYS be 
pleascd to state : 

(8) by which time tbe bonda by Ran •• '1 
arc likoly to be IHuedi and 

(b) tbe details rC'Bardiol terms aDd 
conditions of aucb bonds? 

THE MINISTER OF STATE OF THE 
MINISTRY OP RAILWAYS (SHRI 
MADHAVRAO SCINDIA): (a) The 
Indian Railway Pinaace Corporation, a 
public sector company, UDder the Ministry 
of Rail\\ays, opened issue of Boodl for a 
sum of at. 250 crore. from 2 3.87 to 
7.3.S7. Allotment or Bondi to tbe subs-
cribers will be done as early 8S possible 
duly observina tbe procedural forman ties. 
Thereafter Bond certificates will be islued. 

(b) The broad terms and conditions 
pertalOina to tbe issue of Bonds by tbe 
Indian Railway Fanance Corporation are as 
under: 

(J) The Bonds will be accepted by tbe 
Indian RUII\\8}S a9 security in lieu or bid/ 
performance auaraotees, carneat money and 
security deposits. 

(2) The Bonds will bear iOlreat @ 10% 
either compounded each yrar half-yearly, 
tilt redemption of tbe Bonds from tbe date 
of allotment of the Bonds, or limple interest 
@ 10% per annum pa)able on lst April and 
1st October each ycar. 

(3) Tbe Bonds win be redeemed at 
par areer tbe expiry of teo years trom tbe 
date of allotment. 

(4) The Boo:b caD be b0utht back at 
par (rom tbe indiVidual Bond bolder after 
a lOCk-in period of three ycars from tbe 
date of allotment of the Bond upto the 
face value of RI. 40,000 per Bond boldt'r, 
00 first come and Hrst served basil, upeo a 
maximum of RI. 6 croret per financial 
year. 

(5) The Bondi will be tlaolfel'able I by 
endonement and delivery as per tbe ,uide-
lioes contaioed in Notification No. a S.R. 
1294(E) dated tbe 17tb December, 1986 
iSlued by Governoxnt of India, as amended 
from time 10 time 

(6) The income by way of interes' will 
be exemf/led from lacom. Tax without 
limit ander tbe Jacome Tax Act. 1961. 

(7) Inyeltment 1D tbe Bood. will be 
exempted flom Wealtb Tax .Itbout limit 
undor tho Wealtb tax Act. 19.57. 




